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IN THE CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL
Old Red Building, 38 M.G. Marg, Civil Lines,
" Allahabad
DATE HEARI ECISI 1 17 15,

Excise Appeal No. 2510 of 2006

[Arising out of the Order-in-Appeal No, 93/CE/MRT-11/2006 dated
24/04/2006 passed by The Commissioner (Appeals}, Customs &
Central Excise, Meerut - I1.]

For A;ﬁprﬂuat and signature :
Hon'ble Shri Anil Choudhary, Member (Judicial)
Hon'ble Shri B. Ravichandran, Member {Technical)

1. Whether Press Reporters may be aliowed to see Ao
the Order for publication as per Rule 27 of the
CESTAT (Procedure} Rules, 19827

2. Whether it would be released under Rule 27 of D VYes
the CESTAT {Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair : A
copy of the order?

4,  ‘\Whether order is to be circulated to the S
Department Authorities?

CCE, Meerut - II Appellant
Versys

M/s Swastik Solvent Product Lid. Respondent

Appearance

Shri D.K. Sinha, Authorized Representative {DR)} -~ for the appellant.

Shri Ashish Vaish, C.A. - for the Respondent.
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CORAM : Hon'ble Shri Anil Choudhary, Member {Judicial)

Hon'ble Shri B. Ravichandran, Member {Techpical’ {:m
ot NS g

Finat Order No. EO I{Q ijEE}IS Dated : 1?’,?1'J - y

Per. B. Ravichandranp :-

This appeal by the Revenue is against order of Cnmmlissianer
{Appeals) dated 24/04/2006. The said impugned order was passed
on appeal by the Department against the order-in-original dated
27/1/2005. We ware informed by both, the Revenue and the
respondent that the said criginal order was also subject matter of
appesl by both Revenue and the respondent which was decided by
the same lower Appellate Authority vide order dated 26/7/2005. In
other words though the original order is one, the Commissioner
(Appeals) passed two appeal orders to dispose of appeals by
Revenue and the Respondent separately. Against the order dated
26/7/2005 of the Commissioner {Appeals) both Revenue and the
Respondent preferred appeal before the Tribunal. The Tribunal vide
final order No. 1483-1484/2007 - SM (BR) dated 04/10/2007 held
that the respondent is eligible for interest for the period, three
manths from the date of order of Hon'ble Allahabad High Court. We

are informed, in compliance of the said order of the Tribunal, the

Assistant Commissioner granted additional refund on 12/03/2008,




S éuch, the present appeal by the Revenue against the very same
order of Commissioner (Appeals) cannot be considered for decision
as the same become infructuous. Considering the above factual
position, as admitted both by Revenue and the Respondent, we

dismiss the present appeal as infructuous.
{Order dictated and pronounced in the open court.)

Ry

{Anil Chnudha_rv) ,
Member (Judimal}
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